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IN THE SUPREME COURT OF INDIA

INHERENT JURISDICTION

CONTEMPT PETTITON (CRIMINAL) NO._ OF 2020

IN THE MATTER OF :-

MAHEK MAHESHWARI

...... PEATTIONER

VERSU'S

1. PRASHANT BHUSHAN

2. TWITTER COMMUNICATIONS INDIA PV LITD
C-20, G BLOCK,
NEAR MCA BANDRA KURLA COMPLEN
BANDRAWLD, MUMBATMED-40005 ]

L ALLEGEDCONTEMNORS
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(CONTEMIFE PETTEION  UNDER ARTICLE 129 OF 'THE
COMNSTTITTTION OF INDIA READ WITH SECTION 15 OF THE
CONTEMIFT OF COURTS ACT, 1971 REALDY WITH RULE. 3 OF
THE RULES T REGULATE PROCEEDINGS FOR CONTEMPL
OF TTIE SUPREME COURT, 1975 FOR TAKING SUO MOTO
ACTTION AGAINST THE CONTEMNOR )

o,
Ul o'k CChiel TJustiee of Tl
A his compsmion Justiees of the
Hon'hle Supreme Count ol Todia
The humble pettion of the
Petnoner above mamed:
MOST RESPECTFULLY SHEWTETTH:

Lo Pl the Petitioner above-manied e liling the instant petiton
seching mnitanon o contempt proceedings against the above-named
alleged Contemmor “Prashant bhushan® who s an Advocate by
profession laed - willully o deliberately. pubhicly  passed  the
terogton renink sugunst this Honble Cliel Justice of Tl CT)
S Shiased Avivind Bobede,

2o Phan the Comtempor Nocl passed a remark Paggang Picture OF CJ1
ot social Maedue Platdorm “Dwitter on 290 June 2020000 11:37 A M
thist “CH mdes o S0Lkh motoreyele belonging o a BIP leader a Ray

Blavan Sagpur, without a mask or helmet, at a ime when he keeps
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the SC in lockdown mode denying citizens their fundamental rght

to access Justee!”

. That the Contemmnor Nowl Tweet s ol sevious malure putting a0 big
a1 big

queston on Sovereign Functon of O sod thew abiding nature 1o
the Constitution of D,

Tl the Comermmnor Noul s an Lasvyer Dy prolession e public life
anl inlluenal person due w her prolession, Such Remirks ol the
Comemmor Will seviously alfedt in knesemg the Chavacter aned
Independem Appeamee ol the Hon'hie C1.

That the Contermnpor Noul s Sawd “that CJ1 keeps SC in Lockdown
Mode denying citizens their fundamental nght to aceess Justice!”
how can he say i '-r.-_fl'[ without vsimg the word Honhle being a
Ewver m the Outer Space Morcover 1o it aceusing bim ol denying
citzens  then Tundamental vight o access ustice that oo wath a
exclamanon mark sugsest his Rude belsoaor.,

That the Contemnor No.1 has no rational in saying so, as Supreme
Court 15 mnto the Vacabon penod, lurther Hon'ble CJ1 and other
Hon'ble Justices despite COVID 19 Lockdown are attaining the
office in the Spint of Duty and Compasssion risking their Own lives
so that Citizens can get aceess to their fundamental right Le Right to

Justice”
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That the Contemnor No. | remarks are too Inhuman forgetting that
how much Hon'ble CJ1 and Other Justices stretching themselves to
grant justice Lo the citizens that they allow hearing by Video
Conferencing Maode. They are not even enjoying the Vacations
Properly, In Summum Bonumm Statement that CJT Denying

Fundamental Right to eitizens is Totally wrong,

e e Comtemnor Nool wathowt apphang  intelligence

cormmented, 1 he bl used mielhgence e most gave o thought thi

Pk as onn Seod e nor i Ride Maode,

< Faether Hlonble Supreme Court s oot onby i Lockdown but

whole Comtry s me Lockeloswn Siiation, This is Highly offensive
e Acense Hon'ble CIT o Lockdown in Supreme Court that too

o Pabibie Phatorm, Pyen When Supreme Court 15 workimg in the

L oackelowsg,

0. That Fven dunng the hearing of Migrant workers matter duning

COVID 19 Contemnor No.l cast aspersion on the Hon'ble Judiges
laking twitter as platform. Where while hearing Solicitor General
durmg the hearing drew attention of Judges over same where
“Justice Kaul told Contemnor no.l that "every time there is an
order where you do not get relief, you insult the institution”. "You

cast aspersion on the judges, you don't have any respect for the
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constitubional bodes. You dont have faith in the judiciary,” Justice
Kaul sand.
Justice Gaval also pulled up Contemnor no.l, saying “il vou don't

have faith in this institution, why should we hear you at all?”

L That the Comemmors stement are oot omly a0 cheap st ol
Pubhicity among people but o dehiberte ancmp o spread bateed m
form ol Ant lda Camprign on to protest sl resist i every sway
agamst Thas Hon'ble Court and Judesoy as o Machinery of which
Hon'e C] s the maim Funetionary,

L That Comtemnor Mo? psually blocks the tvinte landie of the
people who teeets such offensive matter il remove such tweets

Luat i this muaner i b ot aken any sueh Step.

LA That the Contenmmnor Noyl statements are ol such mature and type

wlich wwene leelmg of no conlidence sumongst public e the

procecdings of tus Flon e cowt and Todependen Appearance ol
the Hon'ble ClH owhieh s very well covered by delunton ol

Cromamal Contempt as “Scancdalises the Coun™,

As Beproduced below  Cranmunal comtemypt detined w's 20 of
Comempt ol Cotrts Aot 1971,

Comimal  contempt mcludes any act o pubdicaton which: ()

‘scandalises” the court, or (1) prejuchees any jueliciad procecding, or
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i) pnerderes with the sdoimistaion o qustiee in any  other

nuiier. "Scandalising the Court” broadly refers 1o statemenis or

confidence in the judiciary.

S hat b comtemmmin Nonl sttements asoa member of Bar oare

lghly responsible amd are ol the nature which are directly
grrisling the mage ol mdependent appeasmee and integrity ol the
Honhle CH. Fuether a0 User owath Dwaner handle @ manavpvan
rephiced 1o Comtemmor po ] Pweet was Shocking as it gave Hon'ble
CTE o Poshial eodor, Beali the  Pweets are anmexed as Annexure Al

(P 11-14)

That in the light the of the Judgement K. Muthukrshnan vs The

Regstrar general of the High Court of Judicature At Madras ™ dated
28 Famuary 2009 passed by Hon'ble Supreme Court its para 73 of
the Judgement states "I has been seen from tme o tme that
various attacks have been made on the judicial system. It has
become very common o the members of the Bar to go 1o the
press/media o enierze the judges in person and to commit sheer

contempt by aunbuong politcal colours o the judgments. It 15

nothing less than an act of contempt of gravest form.”
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Factual matrix culminating into the present peution 15 as lollows:

a) That Hon'ble CH parncpated meoa vee plantation Tunction
Nagpur, where an Sutomaobale deader seonr “lonmed  Fdmon CVO
20207 Harley Davidson

bl That Hon'ble L1 [lllnln al the samwe wis geeel s Mlvercae
Prashant Bhoshan o passed derosmony and Blda cemarks over
Hon'ble CH on the Soeil Medse Phalorn Dwaser, o whieh one
of the user also passed very divty renmnck on Hon'ble CJ1L

) The Pweet Iy Advocste Prastao Blwsban e one other oser’s
filthy reply Tweet s amached as Annexure A-1 |Page Nos, 11-14 |

el That Dwitter Dok generally Blocks thie Aceounts of such Person
whe tweets such stonal Pweers but Pwaner T bl neaher
removed the Tweet nor blocked the Pwaer landle of Adveocate

Prshant Bhushan.

In view of the abovementoned Laets o s respectiully suboed that this

Hon'ble Court muay be pleased o
PRAYERS

il Iiatiate  condempt proceedings  amoost the allewed

Contempon/Respomdems Tor o wallully ol dehbsermmely simg
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Pl Sesmeladises  Specch iuganst this Hon'ble Court and Entire
lucheral system.

1) Priss oy othwer o Turthier order’s andlor directions which  this
Howrble Coort may decm it sl proper e the lacts and

crrctnsinees of the cise,
AND FOR THIS ACT OF KINDNESS, THE PETITIONER AS IN
DUTY BOUND SHALL EVER PRAY.
PARTY IMN PERSOMN
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